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CENTRAL ADMINiSTRATIVE TRIBUNAL .
CALCUTTA BENCH :

No. O.A. 350/01577/2017 . Date of order: 29.11.2017

Hon’ble Ms. Manjula D.as, Judicial Member |
* Hon’ble Dr. Nandita Chatterjee, Administrative- Member

Shri Om Prakash Kushwaha,

Aged about 37 years,

Son of Shri S.M. Kushwa and

Residing at Nayagaon,

Port Blair - 744106, District South Andaman.
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3. The*Commandant, T
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Andaman & Nicobar Islands,
Port Mount - 744 103,

South Andaman.

4. The Assistant Commandant,
IRBnN,
Andaman & Nicobar Islands,
Port Mount - 744 103,
South Andaman.
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For the Applicant ; Mr. P.C. Das, Counsel
For the Reépondents . Mr.SK Ghbsh, Counsel
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ORDE R(Oral)

Per Nandita Chatterjee, Admlmstratlve Member:

Ld. Counsel for the applicaht is present-and is heard in detail. Ld.
Counsel for the respondents is preSent and heard.

2. Ld. Counsel for the applicant submits that given the nature of thé

charges at Annexure “A-2" to the O.A,, the punishment of dismissal which -

was meted out to the applicant was highly disproportionate and reqqires'

judicial intervention

3. Ld. Counsel for the respondents, on the other hand, submits a

background note of the agﬁphda"ﬁt""s%g Tg’“@lncnal records wherefrom lt is
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found that 2006 onwards’appll a
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Counsel for appllcant further submtts that,ion 20 11 }G’w (Annexure A-11 to

sep o

“’ta speakmg order Ld.

the O.A) the appllcant has once agaln approa‘/hed respondent No 2 for
reconsideration of the penalty and to allow him to resume his duties.

5. We dispose of the matter at the admise.ion stage by d_irectihg the
respondent ‘No..2, who is also the appellate ahthority in this regard,'to pass
a reasoned and speaking order based on the representatioh of the
applicant at “Annexure A-11 to the O.A.) within 4 weeks from the date of
receipt of a copy of this .order. The decision arrived at. should -be
communicated to the applicant Within a period of 1 week thereafter. |
8. | We make it clear that we have not gone into the merits of the case

and all issues are kept open for consideration as \per Rules by the
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concerned respondent authorities.
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7. With this observation, the O.A. is disposed of. The parties will bear their

l
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own costs. ~
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